
CENTRAL ACHINISTRM’IVE TRIBUNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT INDORE 

O r i g i n a l  A p p l i c a t i o n  N o . 971 o f  2004  

I n d o r e ,  t h i s  t h e  1 3 th  d a y  o f  J a n u a r y , 2 0 0 5

H o n 'b le  S h r i  M.P* S ;in g h , V ic e  C hairm an  
H o n * b le  S h r i  Madan M ohan, J u d i c i a l  Meniber

A sh o k  J o s h i ,  S / o ,  B a b u rao  J o s h i .

(B y  A d v o c a te  -  N one)

V e r s u s

G e n e r a l M an ager, Bank N o te  
P r e s s ,  D ew a s,

A p p l ic a n t

and 3 o t h e r s . R e sp o n d e n ts

O R D  E R (O r a l)

B y  M .P . S ln a h .  V ic e  C hairm an -

I n  t h i s  c a s e  th e  R e g i s t r y  h a s  p o in t e d  o u t  c e r t a i n  

d e f e c t s  w h ic h  h a s  n o t  y e t  b e e n , rem oved b y  t h e  le a r n e d  c o u n s e l  

f o r  t h e  a p p l i c a n t .  T od ay  t h e  le a r n e d  c o u n s e l  f o r  t h e  

a p p l i c a n t  i s  n o t  p r e s e n t .  On 1 1 .1 .2 0 0 5  t h e  le a r n e d  c o u n s e l  

f o r  t h e  a p p l i c a n t  s t a t e d  t h a t  h e  w i l l  rem ove t h e  d e f e c t s  

d u r in g  t h e  c o u r s e  o f  t h e  d a y . I t  a p p e a r s  t h a t  t h e  a p p l i c a n t  

i s  n o t  i n t e r e s t e d  in  p r o s e c u t in g  t h i s  c a s e  and a c c o r d in g ly  

t h i s  O r ig in a l  A p p l i c a t io n  i s  d i s m is s e d  in  d e f a u l t .

(Madan Mohan) 
J u d i c i a l  Member

(l^l.P. S in g h )  
V ic e  C hairm an
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